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Record of Proceedings

During the course of the hearing, learned senior counsel for the Petitioner and
the learned counsel for the Respondents made their respective submissions
covering the various aspects such as charging & commissioning details of the
various elements of the Project, sequence of commissioning of elements as provided
in Schedule 3 of TSA, their inclusion in the PoC Pool and basis thereof, non-
readiness/mismatch in commissioning of the downstream elements, and consequent
liability to bear the transmission charges, etc.

2. Based on the request of the learned counsel for the parties, the Commission
permitted the parties to file their respective written submissions, if any, within two
weeks with a copy to the other side.

3. The Commission directed CTUIL to furnish the following details/ clarification
on the affidavit within two weeks:

@) Considering that Aligarh-Prithala line, Prithala GIS S/s, Kadarpur S/s,
Prithala-Kadarpur line, and Sohna Road S/s were included for PoC calculation
for the full quarter (October, 2019 to December, 2019) by NLDC on
anticipated basis, did CTUIL disbursed charges to GPTL from 1.10.2019. As
per Petitioner, GPTL, it got charges from PoC from 1.11.2019, 3.11.2019,
11.12.2019, 7.12.2019, and 13.4.2020 respectively from CTUIL. What
documents were checked before the disbursement and how did CTUIL decide
dates from when it would do the disbursement?

(b)  Whether the validation committee asked CTUIL to bill for the full
guarter irrespective of the fact that the line is commissioned or carries power?

(c) Did CTUIL always disburse transmission charges to all transmission
licensees anticipated to be commissioned in the ensuing quarter, and
included in POC calculations for the quarter based on such anticipated
commissioning, for the full quarter under the Sharing Regulations, 2010
irrespective of its actual commissioning or put to use? What are the provisions
of the Revenue Sharing Agreement entered into by CTUIL with the said
licensee?

4. Subject to the above, the Commission reserved the matter for order.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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